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 Sabha  be  nominated  to  serve  on  the
 said  Joint  Committee  namely:—

 (1)  Shri  1t.  Ankineedu

 (2)  Shri.  Anwar  Ahmed

 (3)  ४८  ८.  ४.  Azmi

 (4)  Shri  1.  ।.  Nanje  Gowda

 (5)  Shri  Jaipal  Singh  Kashyap

 (6)  Shri  Lala  Ram  Ken

 (7)  Shri  Keyur  Bhushan

 (8)  Shri  ४.  7.  Kosalram

 (9)  Shrimatij  Kesharbai  Kshirsagar

 (10)  9८  प.  Kulandaivelu

 (11)  Shri  5.  1.  Madhukar

 (12)  Dr.  Mahipatray  1.  Mehta

 (13)  Shri  Hiralal  R.  Parmar

 (14)  Dr.  Saradish  Roy

 (15)  Shrimati  Kishori  Sinha

 (16)  Shri  Manmohan  Tudu

 (17)  Shri  Atal  Biharj  Vajpayee

 (18)  Dr.  Golam  Yazdani

 (19)  Shri  Mohd.  Yusuf

 (20)  Shri  8  Shankaranand.”

 MR.  DEPUTY  SPEAKER:  The

 question  is:

 “That  this  House  do  concur  in  the
 recommendation  of  Rajya  Sabha

 that  the  House  do  join  in  the  Joint
 Committee  of  the  House  on  the  Bill

 to  consolidate  and  amend  the  law

 relating  to  the  treatment  and  care
 of  mentally  111  persons,  to  make

 better  provision  with  respect  to

 their  property  and  affairs  and  for

 matters  connected  therewith  or  म
 cidental  thereto  made  jn  the  motion

 adopted  by  Rajya  Sabha  at  its  sit-

 ting  held  on  the  27th  July,  1982  and

 communicated  to  this  House  on  the

 29th  July,  1982  and  do  resolve  thaf

 the  following  20  members  of  Lok
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 Sabha  be.  nominated  to  serve  on  the:
 said  Joint  Committee,  namely:—

 (1)  Shri  M,  Ankineedu

 (2)  Shri  Anwar  Ahmad

 (3)  1  :.  ए  Azmi

 (4)  Shri  1.  ह.  Nanje  Gowda

 (5)  Shrj  Jaial  Singh  Kashyap

 (6)  Shrj  Lala  Ram  Ken

 (7)  Shri  Keyur  Bhushan

 (8)  ८.  ?.  Kosalram

 (9)  Smt,  Keshharbai  Kahirsagar

 (10)  Dr.  V.  Kulandaivelu

 (11)  Shri  ८.  1  Madhukar

 (12)  9.  Mahipatray  1t.  Mehta

 (13)  Shri  Haralal  8  Parmar

 (14)  Dr.  Saradish  Roy

 (15)  Smt.  Kishorj  Sinha

 (16)  Shri  Manomohan  Tudu

 (17)  Shri  Atal  Bihari  Vajpavee

 (18)  Dr.  Golam  Yazdani

 (19)  Shri  Mohd,  Yusuf

 (20)  Shri  B.  Shankaranand

 The  motion  was  adopted.

 ।

 14.20  hrs.

 MATTERS  UNDER  RULE  377

 (1)  NEED  FOR  GOVERNMENT’S  CLEARANCE
 FOR  SETTING  9  OF  A  NYLON-6  PROJECT
 ।  GUJARAT.

 SHRI  AHMED  MOHAMMED:  PAT-
 EL  (Broach):  Gujarat  ndustrial  ?.
 vestment  Corporation’s  proposal  for

 setting  up  a  Nylon-6  project  has  '#en

 pending  for  clearance  with  the  Govern-
 ment  of  India  for  more  than  ten  vears.

 Initially  the  GIIC  was  granted:  a
 Letter  of  Intent.  in  1971  for  a  »lant
 with  a  capacity  of  2100  tonnes  a  year.

 Subsequently  when  the.  GIIC  submit-
 ted  FIB  and  CG  applications,  the  .nat-
 ter  was  held  up  singe  the  Government
 of  India  was  formulating  its  synthetic



 453  Matters  under

 [Shri  Ahmed  Mohammed  Patel]
 fibre  policy.  This  took  consideraole

 time  and  years  later,  GIIC  was  advis-
 ed  to  revise  its  application  and  incre-

 ase  the  capacity.  The  GIIC  according-

 ly  submitted  a  revised  appiication  for
 an  increased  capacity.  It  is  understood
 that  the  matter  is  now  pending  with
 the  Planning  Commission.

 It  has  been  represented  to  the  Gov-
 ernment  of  India  from  time  to  time
 that  the  GIIC  has  invested  consider-

 able  amount  of  money  for  implemen-
 tation  of  this  project  and  has  taken
 all  advanced  preparatory  steps  includ-

 ing  the  tying  up  of  technical  collabora-
 tion.  This  project  ig  proposed  to  be
 set  up  in  Cooperation  with  a  coopera-
 ‘tive  society  of  powerloom  weavers  who
 will  be  the  ultimate  beneficiaries  of
 this  project,

 The  matter  has  been  represented  lay
 the  State  Government  at  various  lev-
 els  from  time  to  time,  but  so  far  the

 project  has  not  been  cleared  by  the

 Government  of  India.  In  view  of  the

 above  the  proposal  of  GIIC  be  accep-
 ‘ted  without  further  any  delay.

 (ii)  NEED  FOR  SETTING  UP  OF  A  RAILway
 COACH  FACTORY  AT  PALGHAT  IN  KERALA

 *SHRI  ४.  9  11.5 1 / 1२८ 0७.८८ ९

 (Palghat):  The  State  of  Kerala  is  in-

 ‘dustrially  very  backward  and.  the

 Central  investment  in  कू 61818  _  either
 in  the  Railways  or  in  other  sectors
 is  negiigible.  Industrial  backwardness

 has  aggravated  unemployment  in  111९

 State.  Today  lakhs  of  educated  uti-

 employed  men  and  women  are  wander-

 ing  about  looking  for  jobs  and  many
 of  them  fall  victims  to  unscrupulous
 recruiting  agents.

 Against  this  background,  the  claim

 of  Kerala  for  a  Railway  Coach  Fac-

 tory  is  just  and  legitmate.  There  are

 five  railway  workshops  in  Tamilnadu,
 two  each  in  Karnataka  and  Andhra
 whereas  Kerala  has  none,  The  State
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 iGovernment  legitimately  hoped  that

 the  new  broad-gauge  repair  work-

 shops  for  the  Southern  Zone  would
 be  located  at  Palghat-Olavakot  re-

 gions.  But  the  Government  has  de-

 cided  to  set  up  this  in  Andhra  Pra-
 desh.

 Now,  there  is  a  proposal  to  set  ud
 a  Coach  Building  Factory.  The  Gov-
 ernment  of  Kerala  had  promised  land

 free  of  cost  and  other  infrastructural

 facilities  at  cheaper  cost.  We  have

 got  the  skilled  and  unskilled  labour
 force  and  a  steady  supply  of  power
 throughout  the  year.  Apart  from  yhese,
 the  Government  of  Kerala  is  prepared
 to  extend  all  other  required  1801111165.0
 for  the  Coach  Building  Factory.

 Therefore,  I  would  earnestly  re-

 quest  the  Government  to  locate  the

 proposed  factory  at  Palghat.

 (iii)  DEVELOPMENT  OF  TOURISM  DURING

 THE  ASTAI)  AND  ARRANGEMENTS  FOR

 हहे  FOREIGN  TOURISTS  TO  BIHAR.

 ara  मिसरों  मिह  (पूर्णिया)

 उपाध्यक्ष  महोदय,  नवें  एशियाई  खेल

 हमारे  देश  के  लिए  ही.  नहीं  किन्तु

 अन्तर्राष्ट्रीय  दृष्टि  से  महत्वपूर्ण  हैं  ।  इस

 अवसर पर.  एशिया  के  विभिन्न  देशों  से

 खिलाड़ी,  दर्शक  पत्रकार  और  अन्य  व्यक्ति

 भारत  करायेंगे  ।  सच  तो  यह  है  कि

 विश्व  के  विभिन्न  भागों  से  भी  इस  अवसर

 पर  लोगों  के  आ्राने  की  प्राशा  है  ।  केन्द्र

 सरकार  ने  खेल  समारोह  को  सफल  बनाने

 के  लिए  कोई  कसर  बाकी  नहीं  रखी  है  ।

 नवीन  कौर  भव्य  स्टेडियम  क!  निर्माण,  सुन्दर

 सुव्यवस्थितਂ  हॉटल,  सड़कें,  प्रकाश,  उद्यान

 की  व्यवस्था  की  गई  है  |  भारत  का

 अतिथि-सत्कार हमारी  संस्कृति  की  विशेषता

 है  ।  मैं  सरकार  का  ध्यान  इस  तथ्य

 भर  आकृष्ट  करना  चाहती  हूं  कि

 अ्वसर  पर  पर्यटन  का  प्रचार  करने

 Hit  हमें  विशेष  ध्यान  देना  चाहिए  +

 4,4

 की

 7e  original  speech  was  delivered  im  Malyalam.


